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CENTRAT, ADVINISIRATIVE RIUNAL
ALLAFAB'D BNH
THIS THE 13TH DAY OF SEPTEMEER,2000
Original Application No.1019 of 19%
QORAM: |
: HON.MR.JUSTICE R.R.K. TR VE T, /.C. 5
HON.MP. S, DAYAL, MEMBER(A)
Menoj Kurer Srivastava,a/a 30 years
Son of Sri Awach behari Srivastava i
R/o Post Office Jalaun, -
%l District Jalan ;
(By Adv: Shri K.X.Mishra)
Versus :
i The Union of ndia, throuch
the Director General,
Post Offices, new Delhi.
: 2.  The hief Post Master General
=y U.P.Circle,
Lucknow.
t
o 3. The Post Master General
. Agra.
24 4.  The Senior Swerintendent of
- Post Offices, Thansi.
B4 The Inspector of Post Offices
Jalaun

(By Adv: Km.Sadhna Srivastava)

ORD E R(Oral)

(By Hn.Mr.Justice R.R.K.Triv~di,V.C.)

By this application u/s 19 of the IA.T.Act,l985 the a;plim\%vtswptayed that he s
;

may be treated at par with Grouwp 'D' employees after regﬂaﬁsatimH 14,1.1993.
“rom the facts stated, it arpesrs that applicant was engaqed\as Contingency caid
water men at post office Jalan on 11.3.1992. In the comter affidavit it has been
stated that the apolicant worked for two hours daily only on puarely temporary basis.
After the order of regularisation dated 14.1.1993 the allowances were paid to him on

mnthly basis admissible to casual laboar. Considering his work load the official
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half hours were ordered to ke fixed vide memo dated 6.1.1993 to

allowances for three and
be paid w.e.f. 1.7.1992. The encpgement of the applicant continued to be paid from the

Contingency. The applicant is atpresent getting Rs.2640/- per month as salary. In the
ciramstances and considering the nature of appointment in ar opinion he is not
entitled for the relief claimed. However, since axpgatc:tf\tl:; applicant is continuing
since 1992, in axr opinion he may claim reqularisation against a particilar post of
class Group'D'.

Tre application is accordingly disposed of firally with the likerty to the
applicant to make an application before the Senior Supcerintendent of Post Offices,Jhansi
for regularisation of his services agai a vacant post of class Grop'D'. The
Yamd Aeercled s
application if so, filed, mey be oa'sida:edj\in accordance with law]bj a reasoned order
within three months fmntl')edateao:wofmisortbr is filed.

A Lt

MEMBER(A) VICE CHATRVAN

Dated: 13.9.2000
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